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Demand to release Gujarati Fishermen from Pakistani Jails

SHRILEKHRAJ BACHANI (Gujarat) Sir, repeatedly the question of arrest
and release of Gujarati fishermen by Pakistani authorities and also release
of their mechanical boats and other vessels and property by Pakistan is
being raised in the Parliament. Yet there is no permanent settlement or
solution on the lines of agreement with Sri Lanka.

There was some kind of settlement a few months back with Foreign
Ministry of Pakistan in respect of releasing Indian fishermen and their
vessels. In spite of that, nothing is being done.

At present 210 fishermen from Gujarat are in Pakistani jails. Their 239
fishing boats are attached by Pakistan Maritimes or coastal authorities.
Their relatives and Government of Gujarat have made repeated
representation to External Affairs Ministry. Between 2003 and 2605, 1142
fishermen of Guajrat were arrested and put in jail. Still some of them are
not yet released and seized vessels are not returned.

The External Affairs Ministry is, therefore, requested to do the needful
for their release and if any settlement was reached with Pakistan authorities,
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then they must be reminded and directed to abide by the conditions of
that settlement. Otherwise the External Affairs Ministry may try to come
with some terms with Pakistan on lines of agreement with Sri Lanka
Government on these points, so that such matters are settled without
loss of time.

Concern over miserable condition of Indian Prisoners of War in
Pakistani Jails
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PROF. P.J. KURIAN (Kerala): Sir, | associate myself with the Special
Mention of the hon. Member.
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